91 Alleged Harassment of
Members (St.)

DR. KAILAS (Bombay South): All the
three points which you have rightly men-
tioned are going to be inter-connected.
(Interruption).

SHRI R. S. PANDEY: Sir,—

MR. SPEAKER: Order please. Dr. Kailas
and Mr. Pandey, do not take it that if
somcething comes from the Opposition, it
must be opposed. It is a question of right
of all the Members.

DR. KAILAS: 1 was only trying to sup-
port their point.

MR. SPEAKER: The question is of a
very wide range. If something may happen
to you tomorrow or something may hap-
pen to others, it is a matter  that affects
very much the rights and privileges of
Mcmbers. Please sce that such matters are
decided as above-party issuc.

SHRI R. V. SWAMINATHAN (Madu-
rai): Sir, why can’t you decide the matter?
Why do you wait? You can decide it. You
have advised us that we should not oppose
cverything that comes from the Opposition.
We take your advice.  This is a matter
which you yoursell can decide.

MR. SPEAKER: I am going to cxamine
it. It is a question concerning the privi-
leges of the Members. Tomorrow, some-
thing may happen this side also. (Interrup-
tion).

SHRI R. S. PANDEY: Just onc minutc.
1 do appreciate, and I agree with you. 1
do appreciate the sentiments expressed by
the Opposition. It is not a question of
Treasury  Benches  versus the oppoisition.
The question is, how to protect the rights
of and privileges of Members. If any mis-
behaviour takes place on the part of the
authority concerned, you being the cusio-
dian have to safeguard  the  interests of
the Mcembers. 1f there is something wrong.
the authority should report it to vou. You
are the supreme person so far as the inter-
ests of the Mcembers are concerned. What
is a judicial enquiry? When a judicial en-
quiry starts, the matter becomes sub judice.
So long as you wre the custodian of the
House, we have got every right to come 1o
you and nobody clse.

MR. SPEAKER: Mr. Swiminathan, what
didd you say? 1 did not quite catch you.

SHRI R Vo SWAMINATIIAN: Al
point is, we take vour  advice. You have
given us a very sane advice. 1T owang that
vou should decide on this mater.  Afier
all, i is a very simple one. You can refer
it to the Privileges  Committee. Nothing
stands  against sueh a0 procedure.

SHRE - DINESH SINGH (Pratapgavin:
Phis is really not o matter tor the House
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to consider. It has been brought to your
notice and you can sou motu send it to the
Privileges Committee. The opinion of the
House, as 1 could sce, is quite clear, that
it should go the Privileges Committce.
Even if there is some question involved:
about another committee looking into it,
I am surc the Privileges Committee will sec
that they do not trespass into any oiher
matter.

SHRI S§. M. BANERJEE (Kanpur): Let
us move a wotion. (Interruption).

MR. SPEAKER: Kindly sit down. You
arce always ready for moving a motion. Now,
I want to examine how to separate that part
which has already gone under another
jurisdiction or is sub judice, and the other
part, so that there may be no clash bet-
ween the two. We will try to put it in
such a way. Let me examine it. 1 do not
commit mysclf, but 1 will examine i,

1149 Ius. N
PETITION RE. PRESERVATION OF
FREEDOM OF PRESS

SHRI  JYOTIRMOY BOSU (Diamond
Harbour): I Dbeg to present a petition
signed by Sarvashri Dilip Chakraborty and
Jayanta Kumar Gan, Editor and Printer
and Publisher, rvespectively, of the Bengali
news weekly  Bangla Desh,  Calcutta, re-

garding preservation  of the  freedom of
Press.

MR. SPFAKER: I do not know how
these items have started  coming  on  the

agenda. Kindly bring your petition o me
in my Chamber.

SHRI JYOTIRMOY BOSU: You were not
there.

MR. SPEAKER: 1 am always there.

11.50 hos.
RE. BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTRY
AFFAIRS AND SHIPPING AND TR.ANS.
PORT (SHRI RAJ BAHADUR): Sir, ccr-
tain_important items of business ave still
pending. Besides certain Members helong-
ing to the Scheduled Castes and Tribes in
this. House have sent in a letter saving
that they feel that the time allotted for
discussion on the report of the commis-
sioner for Scheduled Castes and Uribes s
short. “They therefore request that ar least
ten hours should he altotted for discussion,
You mav Kindly consider this point also.

MR, SPEAKER: It is [or vou
der: T am not in the picture.

SHRY RAJ BAHADUR: For all these
resons U have consulicd my fricnds in the
Opposition- we may sic on Monday also.

1O conse-
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SHRI K. S CHAVDA (Patan): Why only
ten hours now. Last time, beforc the 1970
clections, 24 hours were allotted ... (In-
terruptions).

MR. SPEAKER: Order, Order. After all
there must be some decorum. You are fore-

gotting cverything. 1 have called some other
Mcmber.

SHRI D. BASUMATARI (Kokraphar):
We wish to say regretfully that this sub-

ject had been  neglected by the Govern-
ment.
MR. SPEAKER: You will have enough

time now.

sft e ATA (GIYR) : HeAeT WIRA,
3l aF 10 T & I §, AAl AT
F TS FE A Feqes grsem qaudi
T TH AN FT I EHT FEAT AT |
IfeT oF a1q § g ¥ fagw w3y
FA AR a4 AT AW ;A
JF T I IEH g AT 91 W9 3H 0T
1 #Rw 3 f5 g fafae & way gar ax
IET WE |, Wiw ag gwm  fafaed
¥ S qeaE @ g | 3w o agw
saag g fafrez &1 <@
IEA T

SHRI SEZHIYAN (Kumbakonamn): He
referred to the request from the members
of the Scheduled Castes and Tribes asking
for extension of time at least to ten hours.
1 am not opposing that. He also said some
consultation were held  with the  Opposi-
tion. He did not  specifically  say  abont
that. He said that the session might be ex-
tended on Monday. It is not as simple as
it appears. ‘The whole of Monday will be
taken up by that business. What about the
discussions  that  were  left out yesterday
which were put in the agenda. The ruling
party was vesponsible for what happened
vesterday evening. It does not do much cre-
dit to the ruling party nor to the func-
tioning of parliamentary democracy. I am
constrained to say  that  the  newspapers
have said many things though it is not in
our recovds. ‘The papers way that when the
quorum hell  was  sounded  not a single
Congress Member  was  seen entering the
Chamber.

ST

MR, SPEAKER: All

that
and sentded,

wis discunsed
SHRT SFZMIYAN: | want 1o pur on re-

cord that this s ot a ocditable perform-
e far the valing pasty.
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SHRI RAJ BAHADUR: I also have to
say that though the Government is res-
ponsible for maintaining the quorum,

there is a feeling in my party that the Op-
position is not playing it fair, that solemn
promises and assurance on the question of
quorum are violated . .. (Interruptions).

AR AGIA : IET qh HOATA
3% g g, AT FoaArg &3 §, SuT W
FGATA 93 -1 AH & |

SHRI INDRAJIT GUPTA (Aliporc):
The Hon. Minister 'proposed the extension
of scssion by another day, upto Monday.
He should at the same time tell us what is
the business which he is proposing. He
rcad out from some letter.

SHRI RAJ BAHADUR: It is the same
business which was pending on yerterday's
agenda. Government are anxious to state
their position in regard to the FCI. We
are very keen to make our statement.
We are quite willing that the time that the
Speaker allotted under rule 193 should be
given on Monday. Sccondly, we are kecn
that after Mr. Mohanty makes his submis-
sion, Mr. Ganesh  should be allowed to
speak on Dbehalf of the Government in re-
gard o the direct tax enquiry comiuittee
discussion . . . (An Hon. Member: There is
a right of reply also). Of course, there is a
right of reply. Then there is half an hour
discussion by Shri G. K. Chandrappan.

MR. SPEAKER: We now pass on to the
next item.

SHRI SHYAMANANDAN MISHRA
(Begusarai): Then there are certain  things
which were to be taken up under the
dircction 115 of the Chair. That also
would be taken up on that day.

MR. SPEAKFR: Contradiction in rcplies?
We sent it to the Minister.

SHRI H. M. PATEL (Dhandhuka):
How much time is proposed for discussion
under 1932

MR. SPEAKER:  They had agreed for
one hour the other day.
SHRI H. M. PATEL.:

No, Sir; that is

not cnough,  Adequate  time  should  be
given,
SHRI RAJ] BAHADUR: Mr. Samar

Guha had raised the question in regard to
the statement made by the External Affairs
Minister on Indo-Pakistan tatks, That also
will be taken up on that day.

MR Sl’l‘i‘AKliR: I one day? AL this?
{ i sueprised. because when we extended
the time sou told nie thar the Maewbers
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of the Scheduled Castes wanted more time
for discussion and that it may bhe post-
poned to the next session. Now it has come
again and you will have time within these
two days, today and the day after tomor-
row. We took another day and again we
took another day. This should not be done.
We shall have to finish on Monday, every-
thing. We cannot extend the session.

= o dto WW (F197)  HeAA
wden, Weaes Fre faE fameay &
o7 St WL AL w0 ¥ qGA F LEAT
| & 99 &1 W@ S gHAT 90, AT AT
HAH @ A WG F\ A FTAQAT
7z fasqm 5 @ware & zqar sarar
AT &, W F3T F 10 % 9T TF A
AT 3@ FeT-TA § AGes FRE AW
fgges ZIgem FY  qAM  qATHl FT
wgea Sar L@ | 5@ fqF & =gAr g-
a0 Y FGT F qIAC IF F A5 @A
s #wre afgs @ agr asq § ar e
TAA HGA F WE A &7 37 F1 @7 7 Jrfew
IT F AT FAT G |

g WEEA ¢ A ar 3F ALY &
g UL ¥ wgr 9w {5 uw fav sgr Y,
fe 9u<T ¥ wgr oy fF uw fo= =gr &,
Fg A1 TAF qTA LW

SHRI INDRAJIT GUPTA: My submis-
sion is that the Scheduled Castes Members,
not only they but others also want that
sufficient time should be given for discus-
sion on that report. Many of them had al-
rcady written asking for at lecast ten hours.
Along with the other items of business 1
do not think that they could be given ten
hours today and on Mondav. When we take
up the discussion on that report today, it
should be continued till the end of today.
1 do not know how manv hours we shall
be able to devole todav, perhaps 5 or 4
hours.

MR. SPFAKKER: Six hours.

SHR1 INDRAJIT GUPTA : Then. it
should bhe held over to the next <ession.

SOME HON. MEMBERS:

SHRY INDRAJIT GUPTA @ On Monda
there will be no rime for anv other busi
nest: he has alveadv stated  those items of
Lusiness,

Noa.
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12 hrs.

sl geua wgAW@  (ARAT)
weqer waew, 7 faed 10 12 F&f ¥
@ g 5 dicaes Gy AR AIATE
Zizest av fuie agr e 9 v & Afea
3| 9T JY &, qq AT af JF J947 qé¥
BT & 1 AT wq =i o iy g ar
o & faewe weq W QT w6y § 1 wifax
FTHIL TH THC FT GIAT FAT FL@Av 8 7
& frdem #<ar § 5 9q o #+ft 7o foaid
o 9 A & Al §F F ATEH g
# gag & ag g arfen | gw dEq §
f& amaR Taar AIGIAT F AR §
Ay GIET FTH I 3F & qF ST
T T q¢ IAT T FEAT Frgay |
T® AT St g 9T T4t g arely a8y off
qeg AIEATT GIET § qT FH JIL AT
T g 3@ & fag o gs 1 safag
A wrgAr & & q o 3w oo g9t @
g I F UTTN A g AW FE a7g
gas fau fear strg

SHRI BUTA SINGH (Rupar): This
a very important matter of urgent public
importance. involving the lives of millions
of people who are depressed and oppressed.
While making my observations, I must ex
press mv appreciation of the keenness ang
interest being shown by the minister, Prof.
Nurul Hasan. He is very kind and gcner-
ous but at the same lime, 1 must say, the
way this report is dealt with in this House
is rather casual. Every session we have to
press for a discussion and after so much
of pressure this report is always put at the
fag end of the session. I have discussed
this matter not only with members on th¥
side but with opposition members also.
Thev are of onc opinion that this report
should be taken up preferably in the next
session in the first weck, so that due im-
portance is given to the report and mem-
hers will have an opportunity to express
their views, which should be taken into
consideration by Government. This report
does not pertain to the last year; it per-
tains to 1969-70. Three years have alrcady
passed and heavens arve not going to fall
if the discussion is postponed till the begin-
ning of next session. We want that this re-
port should get its due importance in this
House and wmembers should have the fullest
opportunity toexpress their views, which
Government should take serious nate of.
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MR. SPEAKER: We will take up the
time available now and additional time

may be taken up at beginning of the next
session.

SHRI RAJ BAHADUR: Yes, Sir.
ot oA aTewrE (L)
qar A& e =g | - - - (STEEuE).
weay waed, fag o 7 g R qEei
TR Tgq waER fFg § | S a=r gar
WA T 97 ag Saat fZar Smar ar
M A N a7 fefa g ... (Eaw)..

T 9T WH AW AU ... (FEuw)..
g fE o ==t &1 awy I/ @R

SHRI R. D. BHANDARE (Bombay-Ceni-
ral): I quite appreciate the sentiments of
the members so far as the report of the
Commissioner for  Scheduled Castes and
Scheduled Tribes is concerned. Thier minds
are exercised very much.

Therefore, my suggestion and prayer is
that instead of discussing this report in a
mutilated form for some hours today and
then in the next session, 1 would make a
suggestion and a strong plea to thc mem-
bers and to the House that it should be
taken up in the first week of the next scs-
sion so that we can do justice to the cause
for which some provision is madz in the
Constitution in spite of us, in spitec of the
world and in spite of ¢he dominant com-
munity. Therefore, let it be taken up in
the first week of the next session so that
justice. would be done to this. This is my
concrete suggestion,

SHRI R. S. PANDFEY (Rajanandgaon): 1
represent  the Scheduled  Castes and Sche-

duled ‘Tribes. So, I consider myself half
Scheduled Caste.

MR. SPEAKER: He is not a Scheduled
Caste or Tribe hismelf,

SHRI R. D. BHANDARF: 1t is not a
question of one being a Scheduled Caste or
Tribe. Tt is a question affecting one-fifth of
the population of this country. Tt is not a
question af half Scheduled CGaste or nat.

SHRU RAJ BAHADUR:
conscinis of the facr thar
the Seheduled Castes ot
much  exercised  over  thiy

We are fully
our friemds of
Tribes wre very
and thev wam

SEPTEMBER 2, 1972

Delhi School Eda-
cation Bill

an carly discussion. But, at the same time,
hon. Members also know the exigencies of
circumstances in which the business of the
House had to be fixed. So, we would cer-
tainly like to consider very scriously the
suggestion made by the hon. Member, Shri
Bhandare. But may 1 ask you for somc
time so that we may get together and de-

cide... (interruptions). If you want (0
decide it here and now, then there is no

business for the House after énc hour or
SO . .. (interruptions).
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MR. SPEAKER: If all of you stand up
and spcak what can I do? Neither do you
listen to other hon. Member nor would
vou allow mec to listen ¢o them. This is

not the way of keeping the dignity. of the
House. ’

Now the hon. Minister wants some time
for considering this matter. In the mean-
while, we will proceed with the next busi-
ness. I think the next two Bills will be
disposcd of in half an hour or onc hour,
because we had allotted the whole day for
the discussion of the Report of the Com-
missioner for Scheduled  Castes and  Sche-

duled Tribes.
12.10 hrs.

DELHI SCHOOL FDUCATION

BILL*
THE MINISTER  OF EDUCATION,
SOCIAL  WELFARE AND CULTURE

(PROF. S. NURUIL HASAN): Sir, I heg
to move for lcave to introduce a Bill to
provide for betier organisation and  de-
velopment of  school  education  in  the
Union territory of Delhi and for matters
connected therewith or incidental thereto.

MR. SPFAKER: The question is:

“That leave be granted to introduce a
Bill to provide for better organi-
sation and development of school
cducation in the Union territory of
Dclhi and for matters connected
therewith or incidental thereto.”’

The motion was adopted.

PROF. S. NURUIL HASAN: I introduce
the Bill.

Since the last day of the meeting of the
Rajva Sabha is day after tomorrow, with
vour permission. T bheg ro move:

“That the Bill to provide for better
oyganisation and development of
school cducation in the Union terri-
tory of Delhi and for matters con-
nectedd  therewith or incidental
thereto, be veferred to a Joint

*Published in Gazette of Indin  Exira

omdinary: Part 11, Section 2, dated 2.9.72.



